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West Bengal Act VIII of 1975 
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West Bengal Act VIII of 1975' 

THE WEST BENGAL COUNCIL OF HIGHER 
SECONDARY EDUCATION ACT, 1975. 

West Ben. Act IX of 1984. 

Wesl Bcn. Acr Xlll of 1987. 

West Bcn. Act XVI of 19S9. 

W e s ~  Ben. ACL XIX or 1990. 

Wesl Ben. Ac1 XXXV or 1994. 

[ 3 d  April, 1975.1 

At1 Acr ro ~.srablisli a Cnrrncil of H i y l t e  Staconrlaty Edtrcnrion ir~ rhr Strtfe 

of Wcsr Bengol, 10 rlefir~e the puulurs arrdfirnctiorjs ofsrrcl~ Currrlcil 

nr~d to !lrovi(le for rer~aitl  nrutrers corv~ecied ~herrl\.ill~. 

WHEREAS i t  is cxpcdien~ 10 establish n Council of  Highcr Secondary 

Education in the Stale or Wcsl Bengal, todefi~~e the powcrs and runclious 

of such Council and to provide far cenain lnalrers connec~cd thcrcwith; 

It is hereby enac~ed in the Twenty-sixth Year of  rhc Repliblic of 

India, by the Legisla[urc of Wesl Bengnl, as follows:- 

CHAPTER I 

1. ( I  ) This Acl may bc called [he West Bengal Council of Highur Shorl tillz 

Secondary Education ACI, 1975. 
and cxtcnr. 

(2) It extends to the whole of Wesl Bengal. 

In this Act. unless lhe context olhenvise requires,- Dchnilions. 

(a) "Council" means the West Bengal Council of Higher 

Secondary Educa~ion established under section 3; 

(b) "the Fund" means [he West Bengnl Council of Higher 
Secoodxy Educalion Fund r e r c ~ c d  lo in scclion 28; 

(G) "Head or Institulio~~" means [he head of the reaching slaff 
of an Inslitulion by whatever )lame he or she may be 

dcsignated; 

'For S ~ a l c m c n ~  or Objccrs and Rtwons, see rhc Culr~rriu Gu:tf~c, Er/r~ufdittnr)'. P i ~ n  
IV,  or ~ h c  17th February. 1975, page 766: fur pmcctdi.lgs of thc \Vt<t Uc~lgnl Lc~isIalivc 
As<clnbly. .see thc pnxccdings or rllc nlcclin~ of 11131 Asscnlbly hcld on rhc 3rd hllrch. 
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[Wfii  Ben. Act i 

(d) "Higher Secondary Education", except in relation to such 

class of students as thc State Government may specify in 

[his behalf, mean such education, com~nencing after [he 

terminal sragc of school educn~ion in [he patlcrn of secondary 

educarion introduced with effect from [he 1st day of January, 

1974, wl~ich concludes with Lhe passing of the public 

examinarion by whatever name called and institu~ed by the 

West Sengal Board of Secondary Education, as is provided 

for srullcnls wirh a view 10 qualifying lhe111 for ndn~ission 
to diploma or dcgree coursc instiiuted by a University or 

by Government or by a Slntulory Body, and iricludes. subjccl 

lo any general or special order of Lhc Srate Govcmrnent, 

education in- 

(i) Humanities, 

(ii) Sciences, 

(iii) Commerce, 

(iv) Agriculture, 

(v) Technical courses, or 

(vi) OtIier courses. vocarional or otherwise, which lhc State 
Governmenl may, in consullalion with [he Council, 
specify; 

(e) "Ins~itution" mcirns ;L Higher Secondary School or  an 

educational instilution or  dcparlnle~lt of a college or 

instilution imparting instruction io Higher Secondary 

Educalion; 

(f) . "Managing Cornmi ttee", used with reference to an lnsutulion, 

means the pemn  or thc body o i  persons for [he rime being 

entrusted wilh rhc managernenl of .[he affairs of lhc 

Instilu tion; 

(g) "membcr" means a member of the Council: 

(h) "notification" means a noliticalion published in the Official 

Gazerte; 

(i) "prescribed" mcans prescribed by rules made under this 

Act; 

ti) "Prcsidenl" means the President OF the Council; 

(k) "rccognised" w i ~ h  ils gr~mma[ical v.uia~ions, uscd r r i ~ h  

refirencc to Inslilu~ions. means rzcognised under this Acl; 

(1) "rcgulation" mcilns a regulation made by thc Council under 

this ACI: 

(m) "rule" mcans a rule made by the S~atc Governmcnt under 

ibis Act; and 
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Tlze Wcsr Berrgal Cortrrcil of H i ~ h e r  Secolrdnrq' 

Edircatio~i Acr, 1975. 

VIII of 1975.1 

\Vcsl Bcn. 
Act V or 
11163. 

(n) "Secondary Educnlion", cxccpL in rclnrion to such class of 

studenls as the State Govcrnmcnt may specify in this behalf, 

means such educati011 in h e  paucm orSccondary Educalion 

inrroduced wilb effect from rhc 1st day of January, 1974, 

impndcd in any instirution dzfincd as such in  [he West 

Bengal Board of Secondary Education Acr, 1963, as 

rerminntcs with [he pnssitlg or the public cxaminarion by 

whatever numc ci~llcd and instiluled by rhe Wesr Bcngal 

Board of Secondary Educn~ion. 

CHAPTER I1 

The Council 

3. (1) Thc Stale Governrnenr shall, as soon as may be nf~er  this E~t~llihh- 
nlcnt and 

Acr comcs inlo force, establisll a Council to bc called the Wesl Bengal incorwn- 

Council of Highcr Secondary Education. tior! df thc 
\Vtsi UcngaI 

(2) The Council shall be a body corporale w i ~ h  perpetual succrssion ' ~ ~ ~ ~ ~ ~ ' O r  

and a common seal, shall be enritled to acquire, hold and dispose or Secondary 

properly. to enlcr into contracts and ro do all ulhcr things necessary for UUC"i'"m 

the purposes of this Act and shall by irs namc sue and be sued. 

4. (1) Thc Council shall consist of ~ h c  following members. coln~ohili(ln 
or lllc 

namely:- Cuuncil. 

(a) the Presidcnl who shall be appoinlcd by the Stale 
Governmenl; 

(b) the President OF rhe West Bengal Board of Secondary 

Educalion es~ilblished utider the Wcsr Bcngal Board of 

Secondary Educ~ ion  Act, 1'163. eL't oficio; 

'(c) the Director OF School Educalian, Wesl Bengal, e-r-ofiuiu: 

(d) the Direclor orTcchnical Education, Wesl Bengal, ex-oflcio; 

(e) the Djrecror of  Industries, Wcsl Bengil, c.r-oflccio; 

(0 [he Director of Agricullure, West Bengnl, cr-oflcio: 

?(IF) thc Director, State Council of Educalio~~al Rcscarch and 

Training, West Bengnl, ex-oflcio; 

'Clause ( c )  was substilulcd Tor thc original clausc by s. ?(l)(a) o l  thc IVcsr Ucligal 
Council 01 Highcr Sscclndary Education (A~i~cndmenl) Acl, 1964 (Wcst Bcn. Acl I X  uT 

1984). 

'Clausc (fT) WLS inscned by s. 3 1 )  of tllc JVebr Rcng;il Council u l  Highcr Sccond;~ry 
F,II,,..,~;,,~ r ~ m c n r i n r c n r \  vnnn t \ v n . - ,  11.- -. Y I Y  - r ~nnn, 
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Tlre W e s ~  Bellgal Cortncil oJ Higher Seco~ldnry 

Erlrrca~io~l Acr. 1975. 

[Wcst Ben. Act 

' (g)  persons no1 exceeding eighl in number to be nominated by 

the Stale Government, of whorn- 

(1) one shall be n woman inlcrcs~cd in education, 

(2) one shall be a Principal of a Collcgc imparting 

instruclion in Higher Secondary Education, 

(3) one shall be a Dean or any of the Faculties of the 

Bidhrrn Chandra Krishi Viswnvidyalayil, and 

(4) one shall bc the Head of a Higher Secondary School 

irnparring instruclion in Higher Secondary Educalion 

(hereinafter rcfcrrcd lo in this sub-section as Higher 

Secondary Schaol); 

?(h) six  tcachers of Higher Secondary Schools having 

qualiLcations for iniparting inslruclion in  Higher Secondary 

Education to be elected by Bie teachers of such schools in 

the manner prescribed; 

(i) l~vo represenlalives of thc Wcst Bcngnl Legislative Assembly 

10 be elected by the members o l  such Asscrnbly amongst 

lhemselves in the manner prcscrihcd; 

'(il ) one representative or the Court of the Vidyasagar University 

of Midnapore ro be elecled by thc members of such Court 

from arnongsl thelnselves in Ihe manncr prcscribed; 

I(i2) one rcprcsentative of rhe Court of IIIC Jadavpur Univcrsi~y 

10 be elecled by the members of such Court from amongst 

thenlselves i n  the mnnncr prescribed; 

'(i3) one representative O F  the Court of the University known as 

Rabindn Bharali to be elected by [he members of such 

Courf from amongsr themsclvcs in the manner prescribed; 

3(i4) one representative of the Court of thc Univcrsi ty of Kalyani 

to be elected by the me tnbers of such Courl from amongst 

themselves in the manner prescribed; 

Ij) one representative of the Senate of the Universily of CaIcurla 

to be elected by thc rncmbers of  he Senate from amongsl 

rhemse lves  in the manner prcscribed; 

'Clause (E) was subs~ilutcd Cor~hc origin~lclausc by s. ? ( I )  of ~ h c  \Vest Rengal Council 

o f  HigIicr Secunhry Education [Arnc~idnlcnt) Act, 1994 (Wcsl Ecn, Acl XXXV uf 1991). 
Prior 10 this s u b s ~ i ~ u ~ i o ~ i  I ~ C  word "Vi~wil~idy~1;~y;I. .  in sub-clnusc (3). was subslilulcd. 

tv.c.T, ihc 20th day or JuIy. 19RI, for the w o r i  " ~ i s w i ~  Vidygl~ya:" by s.2(2) ofthc Wcst 

Dcngal Council or Hiphcr Secondary Education (Arnc~idn!cnl) hcl, 1990 (JVczl Ben. Acr 

XIX of 1990), 

:C1:1usc (ti) r v a ~  suhslituted for Ihe original clnusc by 5. ?(?) olrhc Wcs~ Ecnpll Council 

of Highcr Sccondaly Educxrion (Amendmcnr) ACI. 1984 ({Vest Bcn. Act XXXV of 1994). 

Url.,,,~,,~ r;  7 7 I;?> 1 ; ~ )  ",,,I ;,.pn*r..~ r.*, - 7 m  ; J , : , I  
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The West Berlgul Cotmncil of Higlrer Secondary 

E~Iircariotr tlcr, 1975. 

(k) one reprcscnlative of '[the Coun of the Univcrsiry of 

Burdwan] to be clecled by rhc members of '[such Courl] 

from amongst rhcmsel\res in the lnanncr prescribed; and 

(1) one representative of '[the Courl of the University of Nonh 

Bengul] Lo be elec~cd by l l le ~nembers of '[such Court] from 

amongsr themseivcs iu [he manner prescribed: 

5(n~)  one person electcd by [lie crnpIoyees of  [he Council from 

amongsl rhemselves hiin [lte manner provided by regulations.] 

(2) The Presidzn~ shall bc a whole-time officer or the Council. 

(3) The members referred ro in clauses (a) 10 (g) of sub-seclian (I) 

and [he fol lowing persons lo be norninavd by the State Government shall 

be h e  Firs1 members of the Council, nnmely:- 

(i) two members or [he West Bcngal Legislarive Assembly; 

(ii) one member of  the Scnale of [he University of Calculla; 

( i i i )  one member of  '[the Court of [he Univcrsiry of Burdwan;] 

(iv) one membcr of  "the Courl orll~e Univcrs~ty of Nodh Bc11gaI.l 

(4) Thc Erst members of rlle Council olher [ban rhe President shall 

hold office for such pcriod not exceeding Lwo ycars as the Stare 

Governmcn~ rnay spccify. 

5. Thc Presiden~ shall receive such salary and allowances, if any, salary and 
allnwanccs 

from rhe West Bengill Council o r  Highcr Secondary Educaiion Fund as of 

the Srate Governmcnl may determine. Presidcni or 
IIlc Council. 

'The %words within rht squarc bnchrs  wcre sub61irurcd for the words "rhc Univcnily 
or Burdwan" by s. 2[l)(b)(i) or thc Wcsr Dcngal Council or Higher Sccondary Educxlion 
(Arncndmcn~) Acl, L984 (Wcsl Bcn. Act IX or 1984). 

'Thc w o r k  within thc squarc bmckc~s rvcrc subsrirured lor h e  word< "such Univcnily" 
by s. Z(l}(b)(ii). ;bid. 

%c rvords within 11ic squarc bmkcb wcrc subs!ilu!cd for lhc aurds "the Nnrlh Bcngal 
Univcrsily" by s. 2( I)[c)(i). ;bid. 

'Thc words within tllc square br~ckcLf wcrc subsl i lu~~d for thc words "such Univcrsiry" 
by s. 2(l)(c)(ii), ilrid. 

'Clau~c (m) wiu in\rrlcd by s. 2 or lhrl \Ycst Bcngal Council or Highcr Secondary 
Eduunliori (nr~icndmenr) ACI, 1989 (Wut  Bcn. Act XVI or 1989). 

"The rvurds wi l l in  h e  square bnckc~s wen: aubsriturcd Ior thv wards "in the rnmncr 
prcscrikd." by s. 2(J) or thc Wcsr Sengal Council of Higher Sccondary Educa~ion 
(Amcndmcnl) Act. 1994 (IVcsr Ucn. Act XXXV or 1994). 

The words wi~ l i in  ihcsqudrl: bnckc~s were sub<tirurcd Ior thc words "the University 
of Budwan;" by s. 2 ( ~ )  or thc Wc51 Ucngnl Ctbuacil or Higher Sccondarj Erluuatiorl 
Ihrncndmcnt) Act, 1987 (We*! Bell. Act XI11 uf 19117). 

'Thc wads wir l~in thc square bnckcls were subsli~ulcd Ior the words "thc Universily 
01 Norlh Ucngal:" by s. 2(b), ibid. Prior lo this subslirurii~n ~ h c  words "the Univcsity or 
Nonh [Icngd" wcrc substirutcd Tor t b  words "thc Nonh Bcngal Univcrsily" by s. 2(2) 
nf lllc \Vcsr Bengal Cou~icil olHigher Sccondnry Education (Anlcndrnunt) Act. 1983 [\Vcsr 
n.. . .. 11, . P  I ~ P  13 

LatestLaws.com



LatestLaws.com

The Wcsr Ber~gal Corrrlcil of Higher Secorrhry 

Edi~caliotl Acr, 1975. 

IWcst Ben. Act / 
I 

~ u b ~ i c a ~ i o n  6. The names 01 [he Pfesident and od~er members of rlme CounciI 
lhc na~ncz 

of thc appointed,  lom mi dated or elecled mder sccliorl4 s h l  be phblished in rtle 
President O~cinlG~~~~~~e,a~soonasniaybeafiertheirappointment,non~in~rion 
and 
mfmbers or ekction, as the case may be. 
[hc Council. 

~ c n n  a( 7. (1) Subject lo  he provisions of this Aci, u nominated or cleclzd 
orficc o f  
nomillaled member shall hold office for such term no1 exceeding thrcc years as the 
or 'lccled Slate Government may spccify and such wmm shall be cornpuled horn 
nlcmbtlrs of 
~ l ~ c c u u ~ ~ c i l .  the dale on which Ihe name of Ihc nominated or clected member i s  

published under seclion 6. 

I( 1A) Tile term of office of nominated or elected members shall be 

held to include nny period which may clapac bctwcen rhe expiry of ilit: 

said term and  he dace af nominalion ar election, a [he c a e  may be, 

of new members to Ihe Council lo fill  vacancies arising by efflux of time. 

(2) On [he cxpin~ion of thc term of officc specified under sub- 

seclion (I), a nominated or etccced member may be rcnorninared or rc- 

elecicd. 

Cxrunl S. If a nominutcd or clccrcd nlernbci- dies or resigns his office or 
vmncies. 

othenvisc ceases to be a mernbcr. ttiz vacrrncy shall be filled up by a 

fresh nominalion or eIcction, as the case may be, under section 4. 

7 cm UI 9. 'I'hc appoin~rnent or the President under clause (a) of sub-seciion 

~ ~ ~ ~ , " ~ I ~ C  (1) of sec~ion 4 shall be for such period as the Srate Government may 

s p c i  fy in d i i ~  behaIl, but ihe Slate Government may cxtend the period 

from time to lime so, however. that Ihe total pcriod ~Tappoinrment docs 

no1 exceed four ycars from the date of first appoinlrne~lt and on the 

expiration of the said period or ltle extended period, if any, rhc President 

may be reappointed. 

Svpcrvcnin~ 10. If the Presidenl or a nominated or eleclcd member becomes, alter 
disqualifica- 
riono,-lhc his appointment or nominarion or elcclion, as (he case may be. subjecl 
Prcsiknl m to any OF \he disqualifica~ons specifird in section 14 he shajl cease to 
nomi~in~cd 
orclcclcd hold office with effecl horn such dare as the State Government may 
rncnibcr. direcl. 

'Sub-sccrion ( I  A) was insericd by r. 3 orthe lVcsr I3cng;tl Coul~ciI i f f4igl1a Scconddry 
Edcca~ion (~~ticndmcnl) Acl, 1994 (Wesf Ben Acl XXXY of 19911. 
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'11. ( 1 )  Whcn a person is qunliFed lo be n member of any Board Ccs.ialiullof 

of Studies or Cornmillcc or the C D U ~ C ~ ~  by virtuc of his mcrnbcrship of ~ ~ ~ ~ h ' p  
[be Council or of any other aulhority or body of rhc Council, hc shall c~qcl;. 

cease ro be a member of such Board of Studies or Commiltcc, as thc 

case may be, OF the Council, when he ceues  IO bc n mcmbcr of thc 

Council or such othcr au~hority or body of rhc Counci l .  

(2)  Whcn a person i s  nominated or e l e c ~ e d  as a member of the 

Council or of any Board 01' Studies or other authority or body of the 

C o u n c i l  from any conslituency, lie shnll cease to be such member when 

he ceases to belong to that constituency. 

12. (1) Thc Prcsidcnt may resign his orlicc by giving a notice in Rcsignalioll 
orrhc 

writing LO the Srile Government slating his intention so to do, and on prcsidcnr 
such resignation being accepted by the Statc Govemmcnt thc Prcsidcnt 2nd 

shnll bc dccmed to have vacated his office. no~ninalcd 
or clucled 

(2) A nominated or cleclcd mcmbcr may rcsign his orlicc by giving lncmkr,  

a notice in writing 10 the President stating his intention so LO do, and 

on such resignation being accepted by the Council, such member shall 

be deemed to have vaczlled his office. 
I 

13. If the President dies or resigns his office o r c e u e s  to hold office T c m ~ o r d r ~  

or is lernpararily absent or by any reason unable 10 perform ihe func~ion ~ ~ ~ ~ ~ ~ ~ n r  
o i  the President, rhe Stale Governmenl shall aulhorise a member of thc Tor thc orficc 

Council ro exercise the powers and perrorm Ihc dulics of thc oilice of ::?icnl. 
the President unul the President resumcs office or a new Prcsidcnt is 

appointed, as the case may be. 

14. A person shall be disqualified for being appointed or nominaled Disqunlifica- 

or elected a member of the Council if he- lions lor 
nicinbenhip. 

(a) has been adjudged by a competent Court to be of unsound 
mind; 

(b) is an undischarged insolven~; 

(c) being a discharged -insolvenl, has nor obtained horn the 
Courl a cerlificatc that his insolvency was caused by 

misfortune without any misconduct on his parl; 

'Scclion I 1  w x  ~~ubs~itutvd Tor thc original scctirm by s, 4 or lhc IVcht Bcngal Council 
of I-lighcr Secondary Educarion (A~ncndmcnr) ACI, 1993 (Wcst Uc~i. Act XXXV or 199.1). 
Prior [o rllis subs~i~ulion thcrcoccumrl rollowing changs in original scainn I I. namely:-- 

( i )  thc words "~lic Urlivcrsi~y oC h'onli Bcli~ul" wcw substi~utcd for t l~c  words 
"lhc North Aengat Univcrsily" by 5. 3 or the \Vesr Rcngdl Council or 
Higher Secondary Eduuarion (Amcndmcnl) Acl, 1984 (Wesl Bcn. Acr 1X 
of  1984). and 

(ii) rhc words "thc Coun of  rhc Univcniry of Burdwan or rhc Coun of rhc 
Univcrrily ofNunh Beng~l ," wercsuhsliturcd fur Ihc words --fir: Univcrsily 
of BuFd\vun or thc Univcrsiiy or Nonh Dcngal." by s. 3 ollhc \Vcsr Bcngal 
Council OC Highcr Sccond.uy Wuca~ion (Anicndnicn~) h c ~  1987 (\Vcs~ 
Bcn. Aci XI11 1'157) 
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Conducr or 
mrcungs. 

Kcstric~ion 
on voting. 

Pcrsons in 
thr: qrvicc 
or thc 
Council. 

The Wesr Bargal Corrtlcil of Higher Seco~ldory 

Erlrrcr~lion Act. 1975. 

[Wesl Ben. Act 

Id) has been convicled by a Courl of an offence which is 

declared by the Stale Governmen1 lo be an offence involving 

m o r~ l  turpilude. unless- 

(i) such disqunlifici~tion is condoned by thc S~are 

Govemmenr, or 

(ii)  he term of his scnteoce of imprisonment, or a period 

or five years from the dnic of his conviction, whichever 

is longer. has cxpired; 

(e) direcdy, or indirecily, by himself or his pafiner,- 

(i) h u  or had any share or inicrest in any lexr-book 

approved by the Council or published by-or under rhe 

aulhority of [he Council, or 

(ii) hiu any jnlcrc3t in any work done by order of, or in 

any contract enrered into by oronbehalf of, thecouncil: 

Provided [hat a person who had any share or interest in 

any tcxcbook referred to in sub-clause (i) shall not be 

deemed 10 hove incurred [he disqualificalian under the said 

sub+clause if l ive years havc elapsed from Ihc date of ihe 

publicauon or republication of such text-book. 

IS. The President. or in h i s  absence, one of h e  mcmbers of the 

Council elected Krom amongsl those present, shall preside a1 meclings 

of the Council, and the President or such member shall be enlitled 10 

vole on any matter and shall have a second or casring vote in every case 

of equality of voles. 

16. ( 1 )  No rncmber of the Council shall vote on any rnaltcr i n  which 

he has any personal or pecuniary inreresr or if it  relales 10 any Insdlution 

of which he is eithcr a teacher or a member of [he Managing Commitlee- 

(2) Thc President or the member presiding iIt a rneeling of the 

Council shall dccide any quesiion arising under sub-section ( I )  and his 

decision thereon shall be final. 

17. (1) The Council shall have a Secreiary who shall bc appojnled 

by thc State Government on such terms and conditions as may be 

d e t e r ~ i n c d  by the Statc Government. 

'(2) (a) Thecouncil may appoint such othcr officers and cmployees 

as it considers necessary for carrying out [he purposes of [his Act. 

'Sub-scction (2) w;u subs~i~u~ed Tor Ihc original sub-bccrinn by s. 3 or the \Vcsk Bcnsal 

Cou~lcil uf Highcr Secondary Educarion (Amendlncn~) Acl. 1930 (Wcst Ben. Acl XIX o i  
I q901. 
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(b) The mcrhod of recruiunenr and b e  conditions of service (including 

the scales ol pay and allowances, if any) of the orher oficers and 

employees shall be such as may, subjecl lo lhe appmval or [he State 

Governmenr, bc delemined by regulalions published in the Oficial 
Gazerre. 

(3) Subject 10 the general conlrol and supervision of Ihe President, 

[he Secre~ary shall be the principal administrative orficer of !he Council 

and be entitled to allend and speak al any nlccting of the Council, b u ~  

shall no1 be entitled lo vote. 

CHAPTER 111 

The Boards 

18. ( 1 )  The Council may constilure Boards of S~udics in onc or Boards. 

more of the Following branches, namely:- 

(a) Humanirics, 

(b) Sciences, 

(c) Commcrcc, 

(d) Agriculture, 

(e) Technical courses, and 

(f) Other courscs, vocarionnl or atherwise. 

(2) Each such Board of Studies shall consist of- 

(i) the President, 

(ii) one member to be nomjnaled by [he Slate Government, 

(iii) one member lo be elected by the members of rhc Council 

From amongst themselves, 

(iv) two membcrs lo be elecled by the members of [he Council 

from amongst [he members d [he leaching slaff of the 

Instilulions imparting insrruclion in h e  branch in respect of 

which [he Board of Studies is lo be conslituted, and 

(v) not more than two members to be nominaled by thcprcsident 

from amongst the experts in the branch of education in 

respect of which the Board of Studics is to be consrilu ted. 

(3) The rcrm of office or thc members of each of Boards of Sludies 

shall bc two years, but the Council may exlend Ihe period from time lo 

time so. howcvcr, thal thc [oral period does no1 exceed three years. 

(4) Thc President shall be lhc Chairman of cach of h e  Boards of 

Studics and thc Sccrctary to h e  Council shall be [he Secretary thereto. 

(5) Each Board or Sludies shall perform such functions as may be 
- ..1 .- . . I  ... :. C . .  .I.. P 11 
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(6) The Chairman shall preside over [he meetings OF each such 

Board of Studics and in his absence, the membcrs presenl shall clect one 
from amongst lhemselves La preside. 

(7) A member of any such Board who is n member of the Council 

shall continue ro hold office until he ceases ro bc a member or the 

Council. 

CHAPTER IV 

Comnlillees of thc Council 

Constitution 19. ( 1 )  The Council may, wilh 111e approval OF the Slare Govcmmenl, 
or 
~ ~ ~ ~ i , ~ ~ ~ ~ .  consrimte any or more of the Following Cornrnit~ees, namely:- 

(a) Lhe Recognition Cornmiltee; 

(b) Ihc Syllabus Committee; 

(c) [he Examinations Commilree; 

(d) the Finance Commiuee; 

(e) the Appcnl Comnilrce:' 

(0 such olher Cornmiltce or Commilkes as ir may lhink Fit. 

(2) Each of [he cornrnirtees referred ro in clauses (a) to (d) and (f) 

of sub-section (1) shall be con~posed of r he Presidenr as its Chairman 

and wholly or in parl of members of thc Council and rhe lotal numbcr 

of ~nembcrs including [he President shall no1 exceed seven. 

(3) The Appeal Cammiltee shall be composed of not more than 

seven members including a person who holds or has held [be offrcc of 

a Judgc not below the rank of a Disrrict Judge as ils Chairman and othcr 

members all or some of whom shall bc members or rhc Council. 

(4) There shall be a Secrelary lo each such Committee who sllaI1 

be deputed by the Presidenl from amonga he officers of he Council. 

Funclinnsaf 20. (1) It shall be ~ h c  duly of [he Recognilion Commitlee 10 advise 
Coni~ni~~czs. 

the Council on all matters concerning the recognition or insliru~ions. 

(2) It shall be the duty of the Syllabus Cornmiuee I- 

(a) advise the Council on maricrs relating lo Lhe syllabus and 

the courses of studies to be Ibllowed and [he books ro bc 

studied in recognised Insliturions and for examinations 

ins~ituted by [he Council; 

(b) advise Ihe CounciI on any matter relating lo the syllabus, 

courses of studies or books to be studied, as may be referred 
4 .  - ,. 
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(3) 11 sliall be rhe duty of the Examina~ions Commiltee ro advise the 

Council on- 

(a) the sclect ion of Papcr-setters, Moderatars, Tabulators, 
Examiners, Invigilaiors, Supervisors and orhcrs employed 

in connecdon with cxaminations insti~utcd by the Council 

and the raies of rcmuneriitioo to he paid to them; 

(b) the fees to be paid by candidares for such cxaminations; 

(c) any matter relating to such examinailons which may be 
referred ro it  by the Council, for advice. 

(4) I1 shall bc the duty of the Finance Cornmillee to prepare the 
budget OF the Council and to advise thc Council on such matters relating 
to Finance as may bc referred lo i t  by the Council. for advice. 

( 5 )  (a) All appcals by r l~e membcrs of the leaching and the non- 

teaching sraff against decisions of Managing Cornmiltees ofthe rccognised 
Insti~utions shall be heard and decided by thc Appeal Comrnilree. 

(b) The dicisions of the Appeal Cornniittee on such appeals shall be 

Lnal and no suir or proceeding shall l i t  in any CivjI or Criminal Coun 

i n  rcspcct of any matter which has been or may be referred to, or has 
been decided by, [he Appeal Cornmiltee. 

(6) Any other Commitlee or Committees that may be constituted 

under clause (I) of sub-section (1) of secuon 19 shall have such powers 

or functions w thecouncil may assign lo such Committee or  Committees. 

Powers and functions or the Council and thc President 

21. (1) It shall be the duty of the Council to advise [he Slare :;;z,"c;! 
Gwernmen~  on all nlallers rclating to Higher Secondary Education 

referred to i l  by the State Govcmment. 

(2) Subject to any general or special order of the S I ~ I ~  Government, 

the provisions of [his Acl and any rule made thereunder. the Council shall 

have generally the power lo direct, supervise and control Higher Secondary 
Educalion, and in particular thc power- 

(a) to grant or reFuse recagnilion to 1ns1i tu tions, and lo withdraw 

such recognition, if it lhinks fit, afler considering [he 
rrcornmendarions of the Recognition Commiltee, i f  any, in 

accordance wilh such regulations as may be made in this 
hph!llT- 
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(b) to maintain a registcr of recogniscd Instirulions: 

(c) LO provide for inspection of recognised Institulions; 

(d) to provide by regulations, after considering thc 

recommendation of the Syllabus Commiltcc, if  any, [he 

curriculum, the syllabus. the courses ofstudics to be lollowed 

and the books to be s~udicd in rccognised Inslilutions and 

for examinations inslitutcd by thc Council; 

(e) 10 undemke. i f  necessary, wih the approval of the State 

Govemmcn~. thc preparation, publication or sale of [ext- 

books and other books for use in mcogniscd Insritutions; 

(f) LO maintain and publish, from time io lime, list of books 

approved for usc in recogniscd Instilulions and for 

examinations ins~itu~ed by the Council and lo remove thc 

n m e  of any such book from any such list; 

(g) to instirule Higher Secondary Examinations for purposes of 

this Act and such other examinations as it may think f i t  and 

to make regulations in this behait  

(h) to make regulations regarding the condiiians lo be fulfilled 

by candidates presenting themselves for examinations 

instituted by the Council; 

(i) to publish results of the examinniions ins~ituted by thc 

Council and lo award diplomas, cenificalzs, prizes and 

scholarships in respeci thereor; 

Q) to provide by regulations after  considering [he 

recornrnendalions of the Examinations Cornrni~~ee, if any, 

[he rates of remuneration to be paid to Paper-sellers. 

Modentors, Tabulators, Examiners, Invigilalors, Supervisors 

and others employed inconnection with examinalions 

instituted by the Council, and the fees to be paid by candidates 

for such examinalions; 

(k) lo grant permission to candidales to appear at exarnjnaions 

instituled by the Council and to refuse or wilhdraw such 

permission if it thinks Fit in accordance withsuch regulations 

as may be made in this behalf; 

(I) to administer the West Bengal Council oFHigher Seconduy 

Education Fund; 

(m) lo provide by regulnuons the proccdurc for filing and disposaI 

of appeals by members of the [caching and non-teaching 

sraff against decisions of the Managing Cornmiltees OF 
*,.-r.--:~nA TF.PI:+,,~:--P. 
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(n) to inslitu~e m d  3dminister such Provident Funds as may be 

prescribed; 

(0) to make regulations relating to the conduct, discipline and 

appeal in respect or the oficers and cmployees OF the Council; 

(p) lo perform such other funcrions as may be assigned lo iL by 

the Stale Government. 

(3) Subjccl to the provisions of sub-section (2). [he Council shall 

have the power ro make regulations in respect of any marler for the 

proper exercise of its powers under this Act. 

(4) No regulation shall bc valid unless it is approved by the State 

Government and thc Stale Government may, in according such approval, 

make such additions, alreralions or modifications therein as i r  thinks fit:  

Provided that bcfore making any such addition, alteration or 

modification the Slate Govemmcnl shall give the Council an opportunity 

to express its views thercon wirhin such period nor exceeding one month 

as may be specified by thc Srate Government. 

(5) All regularions approved by thc Stale ~ o i e r n r n e n t  shall be 

published in the Ojiciul Gnzctlc. 

22. (1) The President shall be responsible for carrying oul and giving Powers and 
du~ics or the 

effec~ to the decisions of the Council and of any Board of Studies or prcsidcn,, 

Commilree constituted under this Act. 

(2) The President may, in any emergency, excrcjse any of the powers 

of h e  Council provided however Ihar he shaIl not act contrary r any 

decision of thc Council, and shall, as soon thereafter as may be, report 

to the CounciI [he action taken by him rogether wirh thc rcasons therefor. 

(3) Thc Presiden~ shall- 

(a) cxcrcise general supervision and c o n m l  over the Secrctaq 

and Lhe other officers and crnployees appointed by the 

Council; 

(b) assign lo each member of the Council, the Board of Studies 

or the Commitree such duties as hc thinks fit; 

[c) sanction such claims of [ravelling allowances and at such 

rates as the State Government may determine; 

(d) take such other action not inconsisrent wilh any decision OF 

the Council as he considers necessary for the proper 

runclioning of the Council. 
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CHAPTER V I  

Meetings 

Mcclings ul  23. (I) The annu;iI meedng ( ~ f  llie Council sllall bc held in the 
rhc Coilncil. 

month o r  July each year. 

(2) The Council sliall mccl at such other limes as inay be appoinled 

by ~ h c  Presidenl, bul in no cnsc less than four limes a year. 

(3) One-rhird of [he rolal number of membcrs of [he Council shall 

Form n quorum a1 any lllzering of the Council. 

Kcgulationh 24. Thc Council shall ~nakr rcgulalions relating ta meetings of the 
wlaring ro 
mccallss. Council, of ilny Board of Smdics or of any Coitimil~cc conslilutcd by 

the Council and the procedure 10 be foltowed a( such meetings. 

CHAPTER V11 

Financc and Audit 

Allnudl 25. ( 1 )  The Presidcnt shall pluce berorc  he annuill meeting of the 
Rcporl. 

Coul~cil hcld in [he year lnllowjng rhe year in which iL is conslilurcd and 

before every annual ~nucting ~lteicaf~er a reporl on Ihe working or the 

Council during the Ins1 prcceditlg financial ycar. 

(2)  Thc repon shall be forivnrded to rhc S~rrle Govcmment within 

one inonLI~ or its presenrotian beforc [he annual n~ee~i t lg  or ~ h r  Council 

logclher wjrh such comrncnls [hereon as h e  Council may lliink lil to 

nlnkc. 

~udgsr. 26. '(11 The Council shall hold a spccial mecting by thc 3 1st 

Ociobcr of every financial ycnr and shall place bcrore the said meering 

a budge1 eslimale showing, in sucli Tomi as may be prescribed, the 

nnlicipatcd income and expendilute of thc Couucil Ior the next financial 

year. 

:(2) The budget esrimn~e us aforesilid shall, afier confirma~ion by thc 

Council, be for\varded ro lhc Slare Goveri~men~ by the 30th November 

or the Financial year in which [he special rllecring referrcd to in sub- 

srclicm (1) is held. 
- - - - - - 

'Suh-xc~ion (1) w u ~  ~ u b s ~ i ~ u ~ c d  kir rhc origin~l sub-scc~inn by s. 4(a) nf [he Wcst 
Ucngal CounciI r j l  Highcr 5ccond:rry Edutalion (Alncndrnenr) ACI, 19R7 (West Blm. Acl 
XI11 o l  1957). 

'Sub-stulion 1 2 )  suns .cuhrrit,,rrd Inr the nrininnl crrh-~rrriorl h ~ .  r d l h l  ;h41 
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(3) {a) The Slatc govern men^ shall '[within two months] of h e  
" 

receipt of thc budget cslimate eirher accord irs approval to the same or 

return it to the Council with such comments and suggestions as it deems 

necessary i T  in its opinion such estimarc- 

{i) is not rcnsonably accurnle wirh rcfcrznce to ascerlainable 

facts or shows a deficit in its closing balance; 

(ii) includes ncw irems of recumng zxpendilure which arc likely 

to inlpose upon u he Council i n  (he Future financial liabilides 

which the Council is  no1 likely to bc able lo meel horn ils 

incomc; and 

( i i i )  includes provisions for expcndilure which are not in 

nccordance with [he provisions of this Act. 

(b) If the budget cslirnate is rcrumed under clause (a), the Council 

shall consider the comments and suggestions made by the Slate 

Gov~rnment and may, if it thinks l i l ,  revise the said estimate. The 

Council shall then submit lhe budgct ~slirnale as so revised to rhc Stale 

Govemmenr, or, the Council shall, i f  it  does not think fit to revise rhc 

eslimarc, submit i t  in its original form 10 the State dovernment within 

onc month of rccciving ir logethcr wit11 its replics on [he commcnrs and 

suggestions madc by rhe Slate Government. 

(c) TTrhe Slate Govcmment does no1 approve OF thc budgel estimate 

as revised by the Council or if the budgcl eslimare is rclurned by the 

Council without revision, the Slate Government rnay amend ihe budget 

esrimate by making- 

(i) such modifications ils m in its opinion necessary to render 

t h c  estimate reasonably accurare wirh refcrcnce LO 

asccrlainable facts ar  la halance the income and expenditure; 

(ii) additions, alleralions or modifications in any provision 

relating to new expenditurc of a recumng narure; 

(iii) any alleradon or modification in any provision For 

expenditure which, i n  its opinion, is not in accordance with 

 he provisions of this Act; 

and shall Forward the budgel estimate as so amended ro the Council and 

the budget cstimnre so rerumcd sball be the budget estimare of [he 

Council for the relevant year. 

- - - 

'nit words within rhc squarc bncke~s wcrc sub~iirurcd Tor thc words "within thrcc 
111onths"by s. 4(c) nf llrc Wcst Bcngal Count11 olHighcr Sccoddary Mucnlion(Amcndmcnl) 

Acl. 1987 (\Ves~ Bcn. Act Xlll or 1987). 
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'(4) Noiwilhslnnding anything contained in  thc foregoi~~l; provisions 

of his scclion, the budget estimate of  he Council for the financial year 
1987-88 shall be submiued tu lhe Slate Governrnenl and the approval 

or athenvise of the said esli male shall be =corded by lhe Slarc G~vcnlment 

in accordance with rhe provisiot~s of this A d  as i n  force immedialcly 

hcfore the conling into forcc or tl~c West Bellgal Council of Higher 

 second.^ Educa~ion (Amendmenr) Act, 1987. 

27. Tllc Slnlc Govcrnmenl may, afier considering thc budget es~imale, 

{he sccounls of rhe Council and s u c l ~  rcpons as i t  may cnlt for, make 

such nnnunl or pcriodicnl grants ~u i r  as il may think fit: 

Provided [hat on [he establishment of the Council and bcforc the first 
budgcl cslimate is rorwlrrdud 10 the Stale Governmenr, the Slate 

Government may, nller considering such reporl as it may call for front 

[he Council, make such inilia1 granl to rhc Council as may bc considered 
necessary. 

28. (1) The Council shall have a Fund lo be called the West Beng~t  

Council of Higher Secondary Education Fund lo ~vhich shslll bc credited- 

(a) nll sums which may bt: paid by Ihc State Governmeat undcr 

section 27; 

(h) at[ fees realised under any of the pruvisiuns af [his Act; 

(c) a11 sums representing income from endowmcnls or Iiom 
propens olvned nr managed by the Council; and 

(d) all otl~eer sums reccived by or on behalf or {he Council from 

any other source wha[soevcr. 

(2) The Fund shall vest in the Council and shall bc under jls conrrol 

and shall bc held by i l  in trusl For the purposes of this Act. 

(3) All monies payable ra \he credit of the Fund shall fortbwiih be 

paid into [he Rcservc Bank of India Or [IIe Slate Bank of ludia to thc 

credit of lhe Fund, and all cllcques drawn on the Fund shall bc signed 

by the President or by such othcr pcrson as he may authorise in writ in^, 

in this behalf. 

29. No expenditure shall he incurred from thc Fund cxcepl Tor the 

purpostf~ or this ACL, and unless such expenditure i s  provided for in [he 

budge1 as approved under [his Ac( or can be m a  by re-appropriarion 

sanctioned in rllc prescribrd manner. 

ISub-scc~io~~ (4) rvw substi~ulrd fur lhc origin31 sub-scchan by s. 4(d) of lhc Wc%r 
Ucnga1 Cnuncil d I l i ~ h c r  Ssco~vdary Educaiien (Amcndmenr) Act. 1987 (\Ycst Ben. AUI 

Xlll  or 1987). 
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30. The Council shall kccp an account of  a11 its receipts a11d Rccountq. 

cxpendilure in thc manner prescri bcd. 

31. ( 1 )  The accounrs or [he Council sball be cxamined and audiled AuJir. 

annually in such m.mner as may be prcscribcd by alt auditor or audilors 

appoinled by the Statc Govern~nenl. 

(2) For [he purpose of examination and audit under sub-secrion (1) 

an auditor appoinled under that sub-scc~ion mny- 

(a) require in wiling the prduclion bzfore him of any documcn~ 

rclaling lo the Council or the aqscrs hereof wltich he considers 

ro be neccssilry for 111e proper conducl of ihe audit; 

(b) require in writing the personal appearance before him of any 

person nccounrablc for, or having [he cusrody or conrrol of, 

any suctt documenr to answer any question relating thcrelo; 

aitd 

(c) rcquirc any person so appearing before him lo submil a 

staterncnr in wiling in respec1 O F  any such document. 

(3) It  shall bc the duty of the Council, and or cvery member thereof, 

and of dle Secrernry and [he members of the staff in ~ h c  szrvicc of tllz 

Council lo afford lo the audiror cvcry racilily for the exaininalion and 

audil of the accounts of the Council and to co~nply with any rcquisirion 

made by thc audiror under sub-section (2) and wirh the requirement of 

any rule made in  this bchnlL 

(4) Any person who wjllully tlglects or refuses ro comply with a 

requisition made under sub-sec~ion (2) or with the requirement or any 

rule made in this behalf shnlI, on convic~ion. be punishable wirll fine 

which may cxrend lo one llundrzd rupees. 

(5) No complninl in respecl of any offcncc punishable under sub- 

s e c t i o ~ ~  (4) shall bc made cxcepl will1 the previous sancrion of thc Slnlc 

Government. 

(6) No Magisirare o ~ h e r  than n Mclropoliran Magisrrare or u Judicial 

Mugistralc or (he first class shall try an offence punishable under sub- 

section (4) .  

32. ( L )  No[ more than fourleen days alicr complrlion of llte audir AudilrCWfl- 

 he auditor shall submit LO thc Slate Governo~en~ a report on [hc accounts 

nudi[ed, and shnll send a copy thereof lo the Council which shnll fonvard 

it to lhc Stare Govcrnmenl ~ogerher with its observations rhcrcon. 

(2) The Slate Governrnenl sllall take such aclion on ~ h c  audit repon 
- , .  0 F 
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(Cl~ol)!er V/II .  - S ~ i p p l ~ ' l r r ~ ' ~ ~ ~ a l  pl-ovisior~.~.Scciiot~s 33-39.) 

CHAPTER VIII 

Supplcnicnt LII provisioris 

33. Subjccr to rhc provisions of sectiorl 5, mcmbcrs of the Council 

shall receive such allownnccs fur mending the meelings or Tor orher 

purposes as the Srare Govcrnmcnt may de~ermine. 

34. The Council shall furnish to the Srnre Govcrn~ncn~ sucli repons, 

returns and slatemenls as may bc prescribed and such rurihcr information 

on any matler relaling to rhc Council as the State Govenlmznt may 
rcquirc. 

35. The Stair: Government may, by ordcr in \r,riling stating [he 

reasons therefor, suspcnd the execulion of any rcsolu~ion or order of the 

Cou~lcil or of any Board of Studies or any Cornmirtec constiru~ed under 
this Act and prohibii die doing of any act which purports to be done or 

inrendcd 10 be done under this Acr, if thc State Govcrnine~lt is  of opinion 

thar such rcsolulion, order or act is in cxccss of the powers conferred 

by or under this Act upon {be Council, or  the Board nr the Conmiltee, 

as the casc may be, 

36. The members of the Council, or every Board or Committee 

constituted under this Act, persons in  lhe service of the Council and any 

person appointed undcr this Act 10 audit the accounts of  be Council shall 
be deemed to be public servants wi~hin  the meaniog of section 2 1 of  the 45 U' 

Indian Penal Code. 

37. No suit, prosecution or other legal procecding whatever shall lie 

against any person for anylhing in good hith done or  intended to be done 

undcr  his ACI. 

38. No act or proceeding laken under [his Act sbalI be invalid on 

the ground merely of- 

(a) the existence or any vacancy in, or defect in the conslilulion 
of, the Council, or any Board or any Commitlee constirulcd 

under this Acl, 

(b) any member of [he CounciI having volcd on any nlalter in 

contravenlion of the provisions or scclion IS, or 

(c) any deFect or  irregularily no1 aifccling thc merits of 111e case. 

39. ( I )  Thc President shall m.ake [he firsr regulnlions for the purposes 

01 this Aet. 

(2) Thc first rcguli~rions shall remain in force for n pcrind of one 
year or unlil rcgulalions are made by h i s  Council under thc provisions 
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Ed~rcarion Acr, 1975. 

! 

,:, 40. ( 1 )  The Sliltc Governmcnr may. after prcvious publica~ion, make Ptllvr.cr 10 
mlkc nllcs. 

rulcs for carrying out thc purposes or d ~ i s  Act. 

(2) I n  pnrricular, and withou~ prejudice 10 the generalily of lhc 

foregoing powcr, such rules may provide For ill1 or any or thc following 

matlcrs, namely:- 

(a) the acquisilion, possession and disposal of properly by [he 

Council. Lhe coiiditirlns of sucl~ acquisition, possession nlld 

disposal, and !he perforn~ancr by ll~e Council orally fui~crion 

rererred 10 in sub-section ('1) of section 3; 

(b) [he manncr of eleclion of the tuclnbcrs of [lie Council 

specified in C I ~ I U S ~ S  (11) to '[(m)l of sub-scction (1) of 

secriun 4; 

(c) [hc Provident Funds referred to in clause (11) or sub-scction 
(3) of sccdon 71 as may bc insrituted and ad~ni~listered by 

the Council; 

(d) die  composition, pclwcrs, fuuctions, approval and 

aupcrsession of Managing Colnn~iltccs of recogniscd 

Instirutions; 

(e) lllc form in which Budgc~ es~iolate of thc Council sl~all bc 

prepared as referred to in sub-secrion (1) of scclion 26; 

(0 the limc w i l h i ~ ~  which ~ h c  Budget eslimate shall br: fonvarded 

to the Slate Goveraalenl as  rcfcrred to in sub-scclion (2) of 

sectio~i 36; 

(g) the manner in which nll  paymcnts Lo nnd From thc West 

Bengal Council of I-ligher Secondary Education Fund shall 

be made; 

(h) lhe lnanncr or  re-apprapriation undcr section 29; 

(i) the nlanncr and for111 in which accounls oF reccipts and 

expenditure shall bz kept undcr section 30; 

(j) the manner in which exa~nination and audil of [he accounls 

of  the Council shall be madc under section 31; 

(k) rhc rcporls, returns and stalcmenrs lo be Furnished by the 

Council under seclion 34 and ~ h c  forms of such rcpurls, 

rclurns and slalemenls; 

(I) any olher marlei- rciluired to be prescrihcd or provided or 

made by rules. 

'lhc Icltcr :~nd hr~ckcrs wirllil~ thc quart  hmckcls wcrc s~ibsti~ulcd. ~r..c..l. lhc 13rd 

dny or lunc, 19x9, for t l ~ c  I c l ~ c r  and braclic~x "(1)" by s. 4 oC ~ h t  iVc.rl Ec11pl  Council 
uf Highcr S c c o n d a ~ ~  W u c a l i ~ m  (A~ticndlncn!) Act. 1990 (\Vcsl Bc~i. Act X1.Y ul' 199fl). 
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Ed~rcnriotl Acl, 1975. 

[Wut Ben. Act VITI of 1975.1 

(CI~aprer VlII.-S~rppfe~~~erirnl provisiut~s.-Secriot~s 41, 42.) 
I 

Cduncil 10 41. The Couucil shall, in exercising i [s  powers and pcrroming i ~ s  
he guidcd hy 
dimc,ionso~ dulics under this ACI, bc guided by such direclions, as the Slate 

lhc Sratc Government may. by notification, give rrom time 10 rime, rzgardiog [he 
Govcm~ncni. 

scopc and conlent of Higher Secondaq Education. 

Rcqcd m d  42. (1) The West Bcngil Council of Higher Secot~d~uy Education lv~~ '  Ben. 
S ~ V I ~ I ~ S .  Ord. 1 of 

Ordinance, 1975, is  hereby rcpci~led. 1975. 

(2) Anylhing done or any action take11 under the Wesl Bengal Council 

of Higher Secondary Educmion Ordinance, 1975, shall be deemed lo 

have been validly done or taken under  his Acl as i T  this Act had 

commenced on the 31st day of January, 1975. 
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